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BEFORE THE NATIONAL GREEN TRIBUNAL
(EASTERN ZONAL BENCH),
KOLKATA, WEST BENGAL

FINANCE CENTRE, 3™ FLOOR, NEW TOWN

MEMORANDUM OF APPEAL
L.A. Application------ /2025/EZ
APPEAL NO. 7 OF 2025

IN THE MATTER OF
Shambhu Sharan Singh, son of Shri Bigan Singh, Director,

Vivekanand Mission School, resident of Biley Vihar (Lala Amouna),
P.S. Daudnagar, District Aurangabad.

..... Applicant/Appellant.
And

1. The State of Bihar, through the Addition Chief Secretary,
Department of Environment, Forest & climate Change
Government of Bihar, Ground Floor, Sinchai Bhawan, Harding
Road, Patna Secretariat, Patna - 800015. E mail- efd-
bih@nic.in

2. The Collector, Collectorate, Aurangabad Bihar- 824101. Email-

dm-aurangabad.bih@nic.in
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The Additional Collector-cum-District Grievance Officer,

Aurangabad. Bihar- 824101. Email- dm-aurangabad.bih@nic.in

The Sub Divisional Officer, Daudnagar, P.S. Daudnagar, District

Aurangabad. Bihar- 824101. Email- dm-aurangabad.bih@nic.in

The Bihar State Pollution Control Board, through its Chairman,
Parivesh Bhawan, Patliputra Industrial Area, Patna- 800010.

Email id-msbspcb-bih@gov.in

The Secretary, Board of Revenue, Bihar, Old Secretariat,

Patna-800010. Email id-msbspcb-bih@gov.in

Lakshman Prasad, son of Rameshwar Singh, Director/
Proprietor of Rameshwari Cold Storage (A Unit of Rameshwari
Agro Services Private Limited), resident of village Bhakharaun
More, Gaya Road, P.S. Daudnagar, District Aurangabad. Bihar-

824101.

..... Respondents.
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The humble petition on behalf the Appellant:

MOST RESPECTFULLY SHEWETH

1. That the instant appeal is being filed against the order dated
25.3.2025 passed by the Board of Revenue, Bihar, Patna in Appeal
(Pallution) Case No. 5 of 2020, whereby and whereunder the Board of
Revenue, without considering the issues raised in the appeal, has
dismissed the appeal.

2. That it also appears from the order sheet that on 19.02.25 the matter
Shambhu Saran Singh vs State of Bihar & Ors was fixed on 19.03.25.
Copy of the order sheet is annexed herewith and marked as Annexure
A,

3. That subsequently the matter Shambhu Saran Singh vs State of Bihar
& Ors did not appear in the list on 19/03/25 and the Appellant was
not informed of the next date in the matter of Shambhu Saran Singh
vs State of Bihar & Ors

2. That after waiting for a considerable period the Appellant on

8.5.2025 when the appellant visited the office of the Member, Board
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of Revenue to know about the next date of hearing in the matter, the

Appellant was informed about the impugned order dated 23/03/25.

3. That immediately thereafter the Appellant informed the learned

Advocate of record regarding the impugned order dated 23/03/25 .

4. That the Appellant tried to contact the Learned Advocate on record of
the Appellant as the Advocate -on record was suffering from extreme
Uveitis in the right eye from 14/03/25 therefore the Appellant could
establish contact with the advocate on record only on 8/05/25 when
the Advocate on record advised the Appellant to file an Memorandum

of Appeal on 8/05/25.

5. That the Appellant transmitted all the documents to the learned

advocate on record after consultation on 13/05/25.

6. That the Appeal was affirmed on 17/05/2025 and filed on 21/05/25
online before this Hon’ble Tribunal. Therefore, delay of 29 days, (if at

all) caused in filing the instant appeal was completely beyond the
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control of the appellant or their learned Advocate. The instant
application for condonation of delay has been filed as an abundant
precaution , though the applicant in the paragraph relating
“Limitation” in the Memorandum of Appeal mentioned the details
pertaining to delay in filling of the Appeal.

7. That the learned Advocate of record was suffering from acute uveitis
on her right eye from 14/03/25 and therefore the Appellant could not
communicate with the Advocate -on-record of the Appellant. Copy of
the prescriptions of the learned Advocate -on -record is annexed
herewith and marked as Annexure B

8. That the advocate on record of the Appellant was suffering from
uveitis in her right eye and was under treatment of Shankar
Netrayalya Chennai from 25/03/25 for which the Advocate on record
was frequently travelling from Kolkata to Chennai.

9. That due to pus formation in the right eye of the learned Advocate on
record, the learned Advocate on record was prescribed steroids and

injections with complete rest for the eyes.,

10.That the on 08/05/25 the Advocate on record could establish contact

with the Appellants and after a discussion with the Appellant started
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preparing the instant Appeal and the Appeal was filed on 17/05/25,
there is a delay of nineteen days.

11.That the delay in filing the Appeal is neither intentional nor deliberate
and the present application on behaif of Appellant has been moved
Bonafide and in the interests of justice

12.That unless the delay of 29 days, in preferring the instant appeal, is
condoned the appellant will suffer an irreparable loss and injury.

13.The application is bonafide and for ends of Justice.

PRAYER

(n the Premises as aforesaid applicant
most humbly prays that Your
Lordships may be graciously pleased
to condone the delay (if any) of 29
days in presenting the instant
memorandum of appeal and / or pass
such other Order or Orders as to Your

Lordships may deem fir and proper;

And for this act of kindness, your applicant as in duty bound shail

ever pray.

(oot
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SITTING AT KOLKATA

(Eastern Zone)
Appeal No. ......... . of 2025

(Memorandum of Appeal under Section 18, read with Section

..., of the National Green Tribunal Act, 2010)

Shambhu Sharan Singh ... Applicant/Appellant.
Versus
The State of Bihar and others  ..... Respondents.
AFFIDAVIT

|, Shambhu Sharan Singh aged about 64 years, son of Shri Bigan

Singh, Director, Vivekanand Mission Schoot, resident of Biley Vihar

YIRS (Lala Amouna), P.S. Daudnagar, District Aurangabad, Bihar do
P )
PR IY
G s % .| hereby solemnly affirm and declare as under:
L & Aje
e 80 . .
22 }H;\:‘ 1. That the deponent is appellant and is well conversant with the
20 ¥y
:5*5;(' L f facts of the accompanying memorandum of appeal and is
=246z ¢
a5 T o=
<2135 & competent to depose the present affidavit.

2)
OWM. That the accompanying memorandum of appeal has been

o‘(}’o &%‘P‘
@ drafted by my Counsel under my instructions and the same has

W od and found to be correct.
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3. That the accompanying appeal may be read as part and parcel
of the present affidavit as the contents of the same have not
been repeated herein to avoid repetition.

4. That the documents filed with the present affidavit are true

replica of their respective originals and no alteration has been

Q" Sharmbla Slgvay, g-\\(\L‘/
DEPONENT

done.
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Shambhu Sharan Singh
FA ailE/DOB:15/03/1961

959 Male

2407 5023 4849
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3R faen fiig,
faer, RASFE G Vivekanand Sadbhavana

TitwTuy
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Address:
faa S10: Bigan Singh, Biley Vihar,

Udyan Village - Lala Amauna,,

||| e R - wren Tarar, Tarar, Aurangabad
i. FHl,, WK, T, Bihar, 824143
| t
foer, 824143
2407 5023 4849
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29.06.2021

{, Case was heard on the poi‘ot'gf_admission. This case is admitted.

/'behalf of the BSPCB, other parties are directed to file their

Pr. Secretary, Environment, Forest & Chimate
Change present. Secretary, Indystries Department present and
Ld. lawyerifor Bihar State Pollution Control Board present,

L.d. lawyer for the respondent no. Y 1s absenl. The
Bihar State Pollution Control Board and the respondent no. 9
shall file their respective replies on the next dale of hearing,
positively, lailing which this appeal shall be decided on (he
basis of the materials available on record,
is case on 29.04,2021 at 04.00 PM.

i

{(Naramdeshwar | al) (Dipakc kumar Singh) (I'ripurari Shaany
Suoretary, ProSeactary, Channian-cun-Meniher
ldustrics Departnient, Fnvairomment, -oresi Board of Revenue, Bihar
Bihar, & Climate Chunge Depariment,
Rihar.

3re amvfmﬁ'asrzﬁﬁmzzé%wgaaré
TEl & T
Herargs @t srreh ity 29.06.2021 W 3WEH 04.00
wor RrefRa & et 3
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Byl erwy)
T4 -Hg- Jexg
Mr. Parijat Saurav, Learned lawyer for respondent nos. 6

to 8 present. Mr. Piyush Ranjan advocate for the appellant
present. Learned lawyer for the respondent no. 9 absent.

2. This case has not been admitted till date. Therefore, this

\3. In light of the repbﬁt‘.svb'n-ﬁtted by the iearned lawyer on

counter affidavits by the next date of hearing,

01253
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29.06.2021 | 4. 8.07.2021 at 2 PM. o
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f =
. 3} -t —)
i 1 n % 9 =
tmdeshwar Lal) (Dipak Kumar Singh) {sanjeev KuRar'sitftia) - o
Secretary Principal Secretary, Member, Board of ) 91.--: A
industries Department,  Environment, Forest Revenue, Y g == =
Bikar & Climate Change Bihar L ,§_ g
Department, Bihar =
=
Tl =——
28.07.2021 Mr. Parijat Saurav, Learned advocate on behalf of the =

respondent nos. 6 to 8 pr esent. Mr. Suraj Samdarshi, Learned
advocate for the appellant present. Mr. Rajeev Shekhar,
Learned advocate for the respondent no. 9 present.

2. On the last date of hearing, parties are directed to file
their counter affidavit in the light of the report submitted by
the Bihar State Pollution Control Board. The Learned
advocate on behalf of the respondent no. 9 has filed a
petition stating therein that due to advocate’s father
tréatment in AlIMS, New Delhi, the counter affidavit cannot
be filed. He sought 10 days' time to file counter affidavit. w
Respondent no. 9 is granted time to file rejoinder. ‘}(Wﬁﬁq 6«\?‘(‘.

3. The Learned advocate for appellant filed rejoinder to {" @cﬁ;" ) “r,.g
the report submitted by the Bihar State Pollution Control } Y
Board. A copy of the rejoinder was made available to the 2 % D
learned advocate for Bihar State Pollution Control Board and

learned advocate for respondent no. 9.

- 1
39 0
4. The Learned advocate for the appellant pointed out %
ey, | that the response from respondent nos. 3 to 5 is needed for

. adjudication of the case. The Collector, Aurangabad is

Ay

=
3 qirected to file counter affidavit on behalf of respondent nos. l} g% l
1\ |fto 5 by the next date of hearing. ﬁs%:—g—; B8
r A "
Put up og )09.2021 at 2 P.M. Inform all concerned. ,‘% %% .
el A T
mdeshwar Lal) (Dipak KulfarBihgh)  (Sanjee &J&é’r’&n\\a) # f‘ﬁ%
Secretary, Principal Secretary, Member, i —
Industries Department, Environment, Forest & Board of Revenue, 5’ =:= i
Bihar Climate Change Bihar k g v "

Department, Bihar
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L 12.01.2021

the Air (Prevention and Control ol Pollution) Act- 1981 in pursuanee

of order dated 04,02.2020 passed by the Hon'ble High Court in C.W.J.C
No. 20498/2019,

ald (7t
(Ravi Ranjan Kumar Sinha
)
Scetion Officer,
Board of Revenue, Bihar, Patna
Putupon

for hearing on the point of A dmission.
Inform all Concerned.

3\"”

(Tripurari Sharan)
Chairman-Cum-Member,

Board of Revenue, Bihar, Patna
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RE-NAR
el ~TE- TG

Ld. lawyer for appellant present. Ld. lawyer for Bihar
State Pollution Control Board present as well as respondent no.- 9
Laxman Prasad present. Pro Sceretary, Lnvironment, Forest &
Climate Change present.

‘The Ld. lawyer for the Bihar State Pollution Control
Board and the Ld. lawyer [or the respondent no.-9 shall file their
respective replies on the next date of hearing.

Put up this cgse on 25.03.2021 at 04.00 PM.

o

(Tripurari Sharan)
Chairman-cum-Member
Board of Revenue, 13ihar.

W
-
{Dipak Kumar Singh)
Pr. Secrelary,
Environment, Forest
& Climate Change Department, Bihar.
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02.09.2021 Mr. Parijat Saurav, learned advocate on behalf of the
: respondent nos. 6 to 8 present. Mr. Rajeev Shekhar, learned
| ' advocate on behalf of the respondent no. 9 present. Mr. Suraj
, Samdarshi, learned advocate on behalf of the appeltant ot ¥t .
present. 3@1?-"‘{\-1 Y
: QN
2. On the last date of hearing the Collector, Aurangabad t,q,’m g%#-‘
was directed to file counter affidavit on behalf of the éﬁ""
respondent nos. 3 to 5. No counter affidavit has been filed by 3 X
the Collector. The Collector, Aurangabad is directed again to %‘\\0\7
file counter affidavit within 10 days. This office is directed to -
issue reminder immediatety.. .. , %i
3. On the last date respondent ng.'9'ﬁad soUgh;c ¥ime to 2 % Q.
, file counter affidavit. Today he has filed the counter affidavit.| é % - Ei
The copy thereof has been served to other parties today gg%gt’,‘dz
during hearing. g g % 5 %
4. The learned advocate on behalf of the appellant %% :11
submitted that he will file reply to the counter affidavit % E
submitted by the respondent no. 9, if so required. o =
5. Put up this case on 21.10.2021 at 2:00 P.M. Inform alt{ ~————— " "=~
concerned. il
: . "Pw\ . %E a
; ‘ /L’(IMM = =
b {(Narmdeshwar al} , (Dipak Kumar Singh) {SanjeeV w\g?.sml,a) E%Eﬁﬁ”;
- S.ecretarv, — Pr.incipaISecretarv, Member, ) g% ﬁ.‘ 8
industries Department, Enwrgnment, Forest & Board of Revenue, g GE= oy c‘.’
Bihar Climate Change Bihar g% i E
Department, Bihar = =h.
21.10.2021 Mr. Parijat Saurav, learned advocate on behalf of thg wm == -
respondent nos. 6 to 8 present. Mr. Suraj Shamdarshi, learned = e
B advocate on behalf of the appellant present. 5 il :q,,,@;
oot "“"*1:\ 2. The learned advocate for the appellant filed rejoinder (g Ao
l\eﬁ the counter affidavit of respondent no. 9. e
®3, Since the member from the Department of Industries) % /
;ﬁ ) ”llﬁihar is not available, this case is adjourned to 02.12.2021 at > 7,3°
#= /,1 02:00 PM. Inform all concerned.
| " (Sanjeev Kimatr-Silta)




R

Canda 4l wa
L o @t o I

(1)

TRRE

X

{ ol Heid

andur aile uaiEEprR) 1 e

(2)

' 02.12.2021

05.01.2022
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Mr. Suraj Samdarshi, learned advocate on behalf of thgap|)e|lant
present. Mr. Rajeev Shekhar, learned advocate on behalf of the
respondent no. 9 present. Mr. Parijat Saurav, learned advocate on hehalf
of the respondent nos. 610 8 present.

2. The Collector, Aurangabad was directed on 28.07.2021 to file
counter affidavit on behalf on the respondent nos. 3 to 5. But he has not
filed counter affidavit as yet.

3. Ihis office is directed to send strong reminder 1o the Collector,
Aurangabad and also to contact the Collector to ensure compliance of
the direction.

4. Put up on 05.01.2022 at 1:00 pM. Inform all concerned.

. 4,1""\ _dmo/t’ ;
(Dipak I(um% (E?i]e‘sbh‘thﬂehrcm-/ M&%ﬁé)

M‘V(Sanjeev
Additional Chicef Moa‘l’her,
Secretary, Board of Revenue,
Industry Department, Bihar
Bihar

principal Secrelory,

Environment, Forest &
Climate Change
Department, Bihar
Appellant absent. Mr. Rajeev Shekhar, learned advocale on

behalf of the respondent no. 9 present. Mr. Parijat Saurav, learned
advocate on behalf of the respondent nos. 6 to 8 present. No other
parties are present.
2.
this case. A copy thereof was made available to
parties.
3.

The Collector, Aurangabad has already filed counter affidavit in
all the other available

Put up

(sanjeev Rurha? $hha)
Member,
Board of Revenue,
Bihar

(Dipak Kumar singh}
Principal Secretary,
Environment, Forest &
Climate Change
Department, 8ihar

Mr. Suraj Samdarshi, learned advocate on behalf of the
appellant present. Mr. Rajeev Shekhar, learned advocate on hehalf of
the respondent no. 9 present. Mr. Marijat Saurav, learncd advocate on
behalf of the respondent nos. 6 to 8 present.

A rejoinder has been filed by the appellant in the light of the
ounter affidavit filed by respondent no. 4.

The learned advocate on behalf of the respondent no. 9 sought
pime to file rejoinder in the fight of the rejoinder filed by the appellant.
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i 03.02.2022 | 4. Put up on 10.03.2022 at 1:00 PM. Inform all concerned. ) ,}}'19'2{'}‘;'11\" ':51@
‘ /’ v l’l iy } !:;_‘,1,-1"
L Maknole 4597
& (Dipak Kutiar ngh) {Brijesh Mehrotr LI:JSanjeev ngaF Gntia) : auno"‘
;' Principal Secretary, Additional Chief Member,
Environment, Forest & Secretary, Board of Revenue,
Climate Change Industry Department, Bihar
: Department, Bihar Bihar
: 9
10.03.2027 Mr. Suraj Samdarshi, learned advocate on behalf of the

9
g“"l ‘q/
: N e
appellant filed attendance but was absent on call. Mr. Parijat| RGN
! saurav, fearned advoeate on behalf of the respondent nos. 6 to] <2 Y S
& present.

2. All the parties have been provided sufi
their rejoinders. On the next date
be conducted.

icient time to file
of hearing, final hearing will

3. Put up on 07.04.2022 ar 12:30 PM. Inform all —
concerned, =
g [E— E
M " e ‘1__:
/\p‘"/ 3 - = P
andeen BONEIY & = B
(bu.mlccp Pouhdrik) (Dipak K mr\Siugll) (Sanjeey Kipgvnd; Spuhh) 2 8. = ﬁ! 8
| Principol Seeretary, Addl. Chiel Secretry, Member, § g;: =
Dept. of' Industrics, Lnvironment, Porest Board uf Revenue, = 3
: Bihar. & Climate Change Bihar, == oz}
i Department, Bihar, " — rl?!
— s
06.04.2027 Department of Environment, Forest and Climate Change, Bibhar, =

Patna vide its office order no. 272 dated 05.04.2022 mformed that

Additional Chief Secretary, Envitonment, Forest and Climate Change %«?ﬁ; S8
Department is on leave on and will not be available on the scheduled <% ’

date 07.04.2022 of hearing of this case. g%,/q';
2. Since the member from the Department of Environment, Forest REs
and Climate Change, Bihar, will not be available on 07.04.2022, this W )
case is adjourned to 19.05.2022 at 12:30 PM. Inform ail concerned. 5 G\b\\

. )
(Sanjeev I{m Q) ;

Mr. Suraj Samdarshi, learned advocate on behalf of the

appellant present. Mr. Rajeev Shekhar, learned advocate on behalf of
the respondent no. 9 present.

T2, Principal Secretary, Environment, Forest & Climate Change
%ﬁi‘)epartment, Bihar is absent. Due to his absence, it is not possible to
Z;‘,c'Pnduct hearing today. :
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25,03.2025 ORDER
The present appeal arises from the Patna High Court’s order
dated 04.02,2020 in C,W.J.C. No. 20498 of 2019, which declined to
exercise jurisdiction under Article 226 of the Constitution, citing the
-~ appellant’s statutory remedy under Section 31 of the Air (Prevention
r;}i;%,r : ‘ -_ ~ ‘\‘ "’
n!‘,‘,‘}- 4 .‘..-.}‘_."r:“, ; /‘\
I ;4 - Page 1 of 4
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Board of Revenue, Bihar, Patna
Appeal (Pollution) Case No.05 of 2020
Dist.:- Aurangabad.

PRESENT :- 1. Dr. Safeena A. N., LA.S,,
Additional Member.
2, Sri Anit Kumar
Joint Secretary, Department of Industries.
3. Mrs Punam Kumari,
Joint Secretary, Environment, Forest & Climate
Change Department,
_-H——"——%

Shambhu Sharan Singh - Petitioner/ Appellant
Versus

- Respondent/ Opp, Party

(1) The State of Bihar, through the Principal Secretary, Department of Industries,
Bihar Pamna,

(2) The Principal Secretary, Agriculiure Department, Bihar, Pama.

(3) The Collector, Aurangabad.

(4) The Additional Collector-cum-District Grievance Redressal Officer, Aurangabad.
(5) The Sub Divistonal Officer, Daudnagar, Aurangabad,

(6) Bihar Siate Pollution Control Board, through its Chairman, Patna.

(7) The Chairman, Bihar State Pollution Control Board, Patna.

(8) The Regional Officer, Bihar State Pol{ution Control Board, Patna.

(9) Lakshman Prasad, son of Rameshwar Singh, Director/Prop. of Rameshwari Cold

Storage, Aurangabad.
Appearance :
For the Appellant + Sri Suraj Samdarshi
For the Respondent no. 6 to 8 : Sri Parijat Saurav
For the Respondent no.9 ¢ Sri Rajeev Shekhbar
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& Control of Pollution) Act, 1981, The Court allowed the appeal to
be filed before the Board of Revenue without objections on delay,

The appellant is the founder-director of Vivekanand Mission
School, Daudnagar, affiliated with CBSE, Delhi, The dispute
concerns a cold storage project by Rameshwari Agro Services Pvt.
Ltd., originally planned on Plot No. 118, Survey No. 743, Khata No.
108, Plot No. 499. Upon knowing that the cold storage would use
ammonia, a hazardous gas, the appellant raised concerns with
authorities. Following complaints, the Additional Collector’s report

1 L OF |
sommzw&uauit
LU0 00 AVEIT )

(13.06.2018) recommended halting construction due to mnon-

S

-

compliance with land use regulations. As per the direction of
Collector the Sub-Divisional Officer (22.06.2018) investigated, %ﬁ'ﬁ
revealing that the cold storage lacked a No Objection Certificate | ——————-

(NOC) from state environmental authorities, leading to a *H

construction halt. Later the Bihar State Pollution Control Board
denied the NOC on 17.11.2018.

However, following an appeal (Pollution Case No. 24 of
2018), the opposite party was granted an NOC on 18.04.2019.The
appellant argues that the appellate authority failed to apply the

g

SAEELAN0D UVHIYL.

T e e e

aLLE

L2

. SRTARN el

{vldm}ndsn'sz_:izoou:izua

QU

FIETTO PSS

FoTd

revised criteria under the Central Pollution Board’s notification
dated 07.03.2016, issued under section 18(1)(b) of the Air
(Prevention & Control of _Pollution) Act, 1981, which was
mandatory for pending and future proposals. Parents of students also °

raised concems, leading the District Collector to impose a stay on
the cold storage construction (letter no. 3441, dated 17.08.2019).
Later the Additional Collector’s reported (13.06.2018) that the cold
storage was less than 25 meters from the school. Nevertheless, the
construction stay was lifted (memo no. 3902, dated 14.09.2019),

<yadvising the appellant to appeal the land conversion approval.
}‘;\m\\‘
. ;‘Jf? -
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Challenging this, the appellant filed a writ petition, and the Patna
High Court (order dated 14.10.2019) issued a notice and stayed
construction. Later, on an interlocutory application on 04.02.2020,
the Hon’ble High Court noted that the appellant was aggrieved by
the Pollution Control Board’s consent order (18.04.2019) and

directed them to appeal under section 31 of the Act, granting liberty
to file within four weeks with delay condonation.

A detailed counter affidavit filed by opposite parly 6 to 8
indicated that in appeal no. 24 of 2018, Board of Revenue ruled on

ws

21.02.2019 that the application should have been reviewed based on { EE ; %
the regulations in force at the time of submission. In compliance, the g % % 1@/‘% (’f’)
Board applied the 08.11.2003 notification, which required only a 25- h'é 5-% g = -,%
meter minimum distance from schools/habitation. Since the §§ o
inspection report confirmed compliance, the NOC was issued on | & % 1 E

18.04.2019.

The appellant also filed a rejoinder against the above counter
affidavit filed by opposite parties 6 to 8 stating the inspection report

of Additional Collector showing the distance of less than 25m. [ E% " @

The counter affidavit filed by the aggrieved opposite party no. 9 :E%%d@é
stated that the appellant is improperly invoking the Review ‘gg%ﬁﬂ g
Jurisdiction of Board of Revenue, effectively seeking a review of the u,ég = o
21.02.2019 order in Pollution Casc No. 24 of 2018, which is not *| + 5=, [2
allowable. It also stated that the appellant is repeatedly filing R

frivolous litigations to harass the deponent and force the sale of land.
He further stated that the District Magistrate reviewed the matter in
full and issued a well-founded order with no irregularities. The order
was issued after a through investigation by a three-member
committee formed on 15.07.2019, which submitted its {indings on

+..27.08.2019, confirming compliance with ali norms. The aggrieved

-
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Y

1‘1\ "_%'
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party also contested that the appellant’s claims regarding land
conversion and pollution can not be adjudicated in this petition due
to disputed facts and the availability of alternative remedies. Since
the appellant has aiready filed an appeal in the Land Conversion
case, raising the issue in this forum is improper, making the petition
fit for dismissal. He further argued that the pollution concems are
also untenable, as the order allowing the cold storage was passed
after due consideration.

Heard learned advocates on behalf of appellant, aggrieved party,
BSPCB and the representatives on behalf of the Department of
Industries and Environment Forest and Climate Change Department
on various occasions. Having heard the learned advocates and
representatives on behalf of the Departments and having gone
through the records, I am of the conclusion that the Board of
Revenue in the appeal case no. 24/2018 had passed a reasoned order.
The Board in it’s order clearly instructed BSPCB to follow
regulations in force at the time of submission of application and
accordingly BSPCB granted'an NOC on 18.04.2019. | don’t find a
reason to undo the earlier order of the Board of Revenue, Realising
the facts that the NOC was granted lawfully the present petition is
dismissed,

(e 0=
Or. sm(ﬁv.) (Dr. Safeena A.N.)
Additional Member Additional Member

Board of Revenue. Board of Revenue,
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Ex Hesd, Eye Department
R.R.S. Medical College Hospital
Calcutta National Medical Caliege Hospita g1, Rash gehari Avenue, Opp. Lake Mall, Kotkata - 25
mH&§%7m Mon 3pM. To6 PM.
E-mail - dr.jyoﬁnwydatla@)émgﬁf t';;nmm 8108¢ Thurs 3PM.To 6 P.M.
For appointment : 90073 94290 3an|
CoOvVID o > |
. A4 42
RE | oushal [Same) ﬂ
Acute An-UVehs
1/ —
Tyorted WP7A 2 J
pved yovte E/P . 0P RE
O'Uﬂﬁ Sfﬂﬂ}d (40708 @ P,Bleaﬂ %}e EJ /L ]
Hovmde E/D & Hmes Aoy D A ( 2
(‘P-}-. did mot ”‘P}’))') a8 " e 5 o oe
’b 77 'y 5_ 7? %S .
@ nomide Eye Awsop RE
Tréce ooy - 2 weers
@. T b Wy selong 7°
Hypapyon Y k- donim) oy} B/ A 5,((27
2.0 " " pe 7\ g "
1 " y? . 7\ g P D%DG
2 AL (&) T6b. Pan 40 <
PAXUM 5 4 41 0’/04/25’. _ \‘,T\L - B/}: % 2 Weagx W
X T b oy o bed e EE 17 MAR 20287
janre

Ve s \ '
e —_—

165



- 25 -

I T = e com | - 25 - 166

-

| Yo (D) Tyotirmoy gy, (& Opticgl Plaza

Ca
Ex Head, Eye Depanmel,.)nEye Surgean

N.R.S. Medical Coll 8 . a
Calcutta National M:gguocsopﬁ: ; i g1, Rash Behari Avenue, Opp. Lake Mall, Kolkata - 26
“ Regd. No. : 36297 9¢ Hospital mon 3PM.To6PM,

Phone ; 033 2422 3295(R - Thurs 3 P.M. To6 PM,
s E-mail : dr.jyotimoydaﬂa@)ém:ﬁiir}?%w 8108 For appointment - 90073 94280

€ © : '
i COe TXArmed P oy snal 3 anexee 42

P d}y D¢ Pahar)
- ke sh_.
. 23 )
R I pred Fvrre Eye Avop  RE
B g proes Aoy
N -
N 2. Homlide Eye ohip  Thice
Mectin - Hasy 3., NeVamac Cf% ﬂ,irm
Ph 6

wyesmeamens wge mowe A VOTETYCoy 0 e
e Plosd %o S‘mgMPP,F WWJ[M% L<4£’r€

WrAlc
¢ f locBe | 5. ?0\/?\40 ) ot
oS e ons ot

ESR
e £cu | CRE, | Al
° M T ('y f10,000 ' ;
. .X—R‘;‘A‘?v- .': cE Qt;:(‘aldoﬁ?s Rﬁ"ne‘\/ L") '5{'1/3" * g:-_:: (Maudq,)mm
O PRV e qumeres B
. 0™ 26 MAR 2025
Z e - el

—



o — --%p—-

MEDICAL RESEARCH FOUNDATION

PATIENT NAME : HJ‘Q ) PﬁTéEEww (glaw
— bo3159/
PROCESS m

v B i@-

St

S.NO

P T '\--&c:tf'.“f""ﬂ A
atallondrop: . .. .| Yes

PLEASE ADMINISTER ONLY ONE DROP AT A TIME
DILATATION O

RDERS
{Please circle the dilatation drops which is 1o _

L -
. 1. Tropicamide eye drops 1% + —/
' 2 Homatropine eye drops
1.Cyclopentolate eyedrops +
3. | 2.Tropicamide eye drops 1%+
3.Cyclopento|ate eyedrops
I
o i elelw |
P
5 ROP Drops (Hydroxypropy1 methy! celiulose
' +Tropicamide and phenylephrine
I
[ et ||
R
ormevprene oo leroe] | |
" s

._ .'L;gr'.e WITH PERMISBION a0 1 i H
e 0 s e A TR A mkiter s %ﬁg‘ﬁ?: f i i

: FLOWCHART
(Please turn over)

) be administered ) -
1. Tropicamide eye drops 1% ﬂ mﬂwm-n of
i i =




B
Dr V V Kaushik

Arthritis & Rheumatism Cenlre
17 Jambulingam Street, Nungambakkam
Chennai, Tamil Nadu - 600034

paushali Banerjee
Patient 1d: VVKARC13383
1313433253274

By: Dr. viswanath Kaushlk
Clinical Notes

Complainis « Referred by Dr J Biswas
+ NGAU

Diagnosis + Uveilis
Note « To commence Bonmiraa 40mg
Prescription(Rx)

Drug Name strength  Frequency

Tablet Statbloc 1 0 S
1. 5mg

180 tablets Maorning Afternoon
2, Tablet Ben Glow 1 0

90 tablets Morning Aftarnoon
3. Injection B i 1 injectionis} every other

. Injection Bonmiras e
Dr\i%hik FRCP
Reg: 55385 ch
gy KaushikF -
0
“antm\eumato 9
apolloHospiat
mgllo'i‘im‘i
Page 1 of 1

Genarated On; 25 Mar 2025

L

MRCP(UK) CCT(Rheumatology) FRCP(Lond)

Female, 45 Years

;
Night

0
Night

168

Email; vwkaushik@hotmail.com
Website: www.arthrilis-go.com

Date: 25 Mar, 2025

Instructions

3 month(s)
Atter Food

3 month(s)
After Food

3 monih(s)
025/03, 08/04, 22/04, 06/05, 20/05 and

03/06
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